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(Qty. in million tonnes)

Year Demand Production
1995-96 21.29 21.40
1996-97 22.12 22.72
1997-98 22.63 23,37

At present, there is no shortage of most
items of stecl. Supply/availability of steel 1o
all segments of the consuming sectors has been
adequate. To supplement domestic availability
both in terms of quantity and quality, import
of all items of steel is freely allowed as per
policy. However, Indian Steel Producers have
been taking continuous steps to meet the
requirements of the domestic consumers which
include upgradation of
improvement in productivity and yields,
improvement in guality of products and
adopting the product mix to the requirement
of the consumers.

Closure of Uneconomic Units of SAIL

115. SHRI KARNENDU
BHATTACHARIEE: Will the Minister of
STEEL AND MINES be pleased to state:

(a) whether the Steel Authority of India
Limited has decided to hive off uneconomic
units and concentrate only on core areas;

(b) whether the uncconomic units have been
identified, if so, the details thereof;

{c) whether the interests of the employees
in those units wonld be safeguwded: and

(d) whar are the details in this regard?

THE MINISTER OF STEEL AND MINES
(SHRI NAVEEN PATNAIK): (a) and (b)
Preliminary work to identify uneconomic units
in non-core areas has been undertaken by SAIL.
However, no final decision has been taken.

(c) and (d) Interest of employees would be
safeguarded.

Issuing of licences for Import of Steel
Scrap
116. PROF. A. LAKSHMISAGAR: Will the
Minister of STEEL AND MINES be pleased
1o state:

(a) whether it is a fact that gross
irregularities in the licences to import steel
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scrap worth crores of rupees vy Steel Authority
of India Limited (SAIL) have come to light;

(b) if so, the details thereof;,

(c) the outcome of the enquiry, if any,
conducted by Government in the matter; and

(d) the action taken by Government
thereon?

THE MINISTER OF STEEL AND MINES
(SHRINAVEEN PATNAIK): (a) to {d) Reports
alleging irregularities elc. regarding the sale/
transf{er of Advance Import Licences by Steel
Authority of India Limited (SAIL) had
appeared in certain sections of the Press. The
Department of Steel also received
representations on the same subject. An
independent enquiry to look into the sale/
transfer of Advance Import Licences by various
PSUs including SAIL, under Department of
Steel, was set up. The enquiry report has since
been submitted. No gross irregularities were
established on the part of SAIL in the enquiry.
Howcver, the enquiry report pointed out
inadequate action by SAIL on some counts.
Follow up action on the enquiry report has
been initiated. The subject matter of the
question is, at present, subjudice.
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